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LOK SABHA

Wednesday November 23, 1077/Agra-
hayana 2, 1888 (Saka)

The I.ok Sabha met at Eleven of the
Clock

[Mgr. SpeakEr n the Chair]

RESOLUTION RE. 1.08§ OF LIFE

AND PROPERTY IN RECENT CY-

CLONES IN KERALA AND LAK-
SHADWEEP

MR. SPEAKER: Before wc com-
mence the work, I would hke tu
piace before the House the following
Resolution:

“The House expresses its deep
sense of sorrow at the serious loss
of life and property suffered by the
people 1in the State of Keialo and
Union Territory of Lakshadweep
on accourlt ot the recent cyclones
and expresses 1ts deep-felt sympathy
with the members of the hereaved
families "

The Re-olution was agreed to.

MR, SPEAKER: Members mav
pleas: stand in silence for a whilr.

The Members then stood 1n silence for
for a short while

OBITUARY REFERENCE

MR. SPEAKER: I have to inform
the House of the sad demise of one
of our former colleagues, Shr1 Bal
Krishna Singh, who was a Member of
the Third Lok Sabha during the years
1862—87 representing Chandauli
constituency of Uttar Pradesh.

Before his election to Lok Sabha in
1962, Shri Singh was closely associated
with the District Board and later on
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Z1'y Parishad, Varanasi and served
on those bodies in various capacities
with distinction. A devoted social
worker, himse.f a farmer, he cham-
pioned the caus: of the farmers and
worked tirelesse y for their uplift-
ment He took active part in the cc-
operative movement and cane unions.
A man of very amiable disposition,
he was very popular with his friends
and col eagues, He was: also keenly
interested 1n educational activities and
he founded a very big educational
institution of which he was a Manag-r

We deeply mourn the ,os: of thiy
friend and T am sure the House wi:l
join+ me 1n conveying our rondolen.es
to the bereaved family

The Hou.e may stand in <ilence for
a short whi'e to express its orrow.

The Members then stood in silence for
a hor' whie

ORAL ANSWERS TO QUESTIONS
Arrest of Senior Civil Servants

*121. PROF P. G, MAVALANKAR:
Wil the Minister of HOME AFFAIRS
be pleased to state:

‘a) whether the C.B.I. hav: charge-
sheeted and/or arrested senior  civil
servants including Sarvashri Aggarwal
and Vohra during the months of Sep-
tomber, October, November, 1977;

(h) if so, full facts thereof,

(¢) whether the said arrests or
otherwise were made on the strength
of a warrant in each case and whether
the: person concerned was allowed
bail.

(d) if so, full details thereof:
(e) if not, why not; and
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(f) whether it is a fact that Mr.
Vohra, erstwhile Secretary of the
Petroleum Ministry, was forced, on
release on bail, to walk baek home?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI 8. D. PATIL): (a) to (). A
statement is laid on the Table of the
House.

Statement

(a) During the period referred to
in part (a) of the Question, two
senior civil servants, namely, Shri
8. M. Aggarwal und Shri B. B. Vohra,
were arrested by the CBI in connec-
tion with investigation of cases under
Prevention of Corruption Act,

(b (1) The main allegations
against Shri S. M, Aggarwal are—

(i) that he abuseq his official
position to show favour to a
foreign firm in the matter of
award of contract for instal-
lation of telephone exchanges
inter alia by disclosing to
this firm the vital information
relating to the offer of another
competing firm;

(ii) that he abused his official
position as Joint Secretary in
the Department of Electronics
to mMenoeuvre through mis-
representation of facts, issue
of an order for repatriation of
foreign exchange to USA by
a party in India; and

(iii) that he is in possession of
assets which are dispro-
portionate to his known
sources of income,

(2) Shri B. B. Vohra is involved in
a case along with the former Prime
Minister and the former Minister of
Petroleum in which they are alleged
to have mbused their official position
and conspired to cause undue pecu-
niary advantage to a foreign firm in
the matter of award of a Consultancy
Service Contract cBusing a loss of
nearly Rs. 11 crores to the ONGC.
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(c) to (e). The arrests were not
made on the strength of Court war-
rants; they were released on bail
shortly after arrest. The offences
under investigation against these
officers being cognisable and non-
bailable; the Investigating Officers
were competent, under Section
41(1) (a) of the Criminal Procedure
Code, 1873, to arrest them without an
order from a Magistrate and without
a warrant.

(f) No, Sir,

PROF. P. G. MAVALANKAR: From
the long statement given by the Minis-
ter in answer to my various questions,
a number of facts are still not known
to this House and to this country, Is
it a fact that throughout the history
of 30 years of our freedom, this is the
fiisl time that senior civil servants
at this level have beep arrested; and
they were arrvested without any ad-
verse record against them; and whe-
ther it 15 a fact further that even
before independence, the then British
Guvernment did not arrest any such
highly-placed civil servants, who in a
way are part of the policy-making
apparatus of the Government, with-
out proper chargc.? Further, may 1
know whether it is a fact that these
two officers concerned—and the au-
swer 1s that no other officers have
been arrested in such a manner—viz
Shri Aggarwal and Shri B. B. Vohra—
were not given any previous intima-
tion about the grave charges against
them, and that they were abruptly,
suddenly and dramatically arrested,
one in the office and another at his
home; and whether al] this has led
to a definite and certain demoralizing
of the entire Civil Services, not only
at the Central Government Jevel, but
in the State governments ags well?

SHRI 8. D. PATIL: The two officers
were arrested only when we had
credible information in our possession.
It is not true that we arrested them
hurriedly, or without any reasons,

MR. SPEAKER: He has put another
question whether they were info
earlier, '



SHRI S. D. PATIL: The statement
of these two officers has been record-
ed. Preliminary enquiries were made
in this regard; and after ascertaining
the truth or otherwise of the matter
under enquiry, we had proceeded
ageinst them,

PROF. P. G, MAVALANKAR: Sir,
before the Secretaries need the con-
verned protection of the law, I need
your protection to get an answer, I
usked a specific question whether
these two officers were given any
advance intimation through any com-
munication that they were at fault.
Sir, my understanding of the Civil
Service procedure is that when u civil
servant is arrested on this kind of
charge, or charge-sheeted, he is given
notice in advance. But, in this case,
nothing has been done and all that
procedure hag been dispensed with,
I want tg know from the Minister
why is it that they took this extra-
vrdinary course of not giving any
advance intimation whatsoever, and
suddenly and dramatically their arrest
on these charges, as mentioned in the
statement, has taken place,

THE PRIME MINISTER (SHRI1
MORARJI DESAI): I agree that this
15 an important matter, When their
statements have been recorded, und
if steps are to be taken against officers,
then there was no question of giving
previous intimation as to when they
were to be arrested. I do not know
why it is necessary. Why should it
have a demoralising effect on other
people? If it is wrong or if it is done
frivolously, then it is a different
matter. But, I am sure, it was not
done in that way,

PROF. P. G, MAVALANKAR: Will
he reply to the other parts of the
question?

MR, SPEAKER: What are the other
parts?

PROF. P. G, MAVALANKAR: Are

" there any other instances of this kind

during the 80 years of independence,

or even before independence, where

civil gervants were arrested in this
manner?
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SHRI 8. D, PATIL: It is too general
a question to be answered.

PROF. P, G, MAVALANKAR: I
am asking a specific question, Is this
the first time that such arrests were
made during the last 30 years or even
during the British time?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH):
There is no question of a tradition in
these matters, If a thing has not been
done previously, it does not follow
that it cannot be done today. And it
must be remembered that corruption
had never reached these Jevels at any
time, even during the British days,
as jt had reached during the emer-
gency days of the Indira Government.

PROF. P, G, MAVALANKAR: 1Is
it not a fact that the senior civil
servants, by the very nature of things,
because they are permanent ana
anonymous, can have recourse only
to the Home Minister? Although
normally they could have gone to the
Home Minister, Shri Charan Singh
for the redressal of their grievances,
in this case it so happens that tne
Home Minister himselt has become
the prosecutor, instead of being the
protector of civil service.

MR. SPEAKER: We are still in the
stage prior to prosecution.

PROF. P. G. MAVALANKAR: The
Home Minister has been responsible
for charge-sheeting them through
the CBI. 1 believe this is something
unprecedented and this is the first
time it has happened. I am not
suggesting that we must protect
the guilly. Here I am one with
the Government. I am on the
procedure of dispensing justice, more
so, when the Janata Government
rightly believes, according te me, in
the rule of law. That is why I am
keen in this matter, The Home Minis-
ter has said that it is unprecedented
and the CBI had no precedents of
urresting such high-placeq civil ser-
vants without any warrant. I repeat
that I am not at all interested in
protecting any guilty officer; I am
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interested in the rule of law; and my
point is that everybody must be pro-
tected by the rule of law. Is it not
a fact that ip this case the CBI had
no precedent of arresting anyone?
Therefore, perhaps this was done at
the initiative of the Home Minister.
Am I right in believing this? I want
information on this point.

SHRI MORARJI DESAI: Thesc
officers have seen me after that and
1 have told them that I will look into
these cases.

SHR1 RAGUVALU MOHANA-
RANGAM: 1 want to know what
action has been taken by the Govern-
ment of India so far gn the Sarkaris
Commission's report, which was sub-
mitted two months ago. Why was it
not laid on the Table?

MR. SPEAKER: That docs not
arise,

SHRI RAGUVALU MOHANA-
RANGAM: This is a very imporisnt
issue and the CRBI 1s concerned with

it.

MR, SPEAKER: I am not calling
upon him to answer it,

SHRI RAGUVALU MOHANA-
RANGAM: This is a very important
issue affecting 4} crores of people uf
Tamil Nadu.

MR. SPEAKER: You cannot sail
on somebody else’s boat. You put a
question of your own.

SHRI RAGUVALU MOHANA-
RANGAM: The Minister is there, he
is preparad to give an answer. I seck
your protection.

MR, SPEAKER: Shri Jagannath
Rao,

SHRI JAGANNATH RAO: May i
know the name of the foreign firm to
which Mr. 8. M. Agarwal is alleged
to heve disclosed wvaluable informa-
tion in the matter of supply of tcle-
phone equipment, and the year when
it was given?
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SHRI CHARAN SINGH: At this
moment I do not have the name, For
that, notice will be required. Nor
do I think it necessary to give the.
name of the firm.

SHRI VAYALAR RAVI: Why not?
They have arrested two officers. Why
make & political gimmick? It is a
re.evant guestion, When the Homc
Minister issued orders to the CBI to
arrest them, he must give thc name
of the firm. Why not?

SHRI CHARAN SINGH: The
dctails of the investigation cannot be
disclosed on the floor of the House.
A 1 these matters will be debated be-
fore the court. It is the CBI which,
after making confidential enquiries
and registering a preliminary enquiry
1eport. reached the conclusion that
prima facte there was a case against
this officer, and so an F.LR. was
registered against him, and further
investigation is going on,

ot smRmee faw o wT g AT
gz ITY Y 397 F41 % gg gy oY
A 7 49 181 & fr 9% gmmafagy &,
farad fame wtdw & AT 92 9=9 wig-
FIfd1 & faeTs &1 Fr9w § AT F
qrg FatT ¥ &% fear s &0 oy
ag &1 amn ¢ f5 %@ a¥ somfa
F q@iE gugress fal ab 9 fag &
IA AT 14 FT TS & T T
AT v 7 waF fasrw v g
oI ag zgr frmeare =€ g1 ary W%
w4 ag Agt § AEHL Ay § A7 A
agi TeArT 7@y fRar ngr 9T sEwY
wiTtadzdy AW & agg BI% &7 F am
qrit | ar A g Ay afel, L.

MR. SPEAKER: How does it
arice?

SHR! SHYAMNANDAN MISHRA:
I want to know whether any disecri-
mination has been exercised in the
=atter nf the trestment of business-
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men or industrialists on the one hand
and high Government officitls on the
other. Now, there are instances
which are being quoted, and it must
be scotched effectively by the Gov-
ernment. Some businessmen, whose
passports were impounded and who
were not allowed to go earlier, were
allowed to go just on the eve of their
arrest here, and they were able to
get out of the country, When they
arrived here, they were not confront-
ed with a warrant of arrest, and they
were enlarged on bail granted by
some court.

MR. SPEAKER: You know more
than I that the question is a very
limited one,

SHRI SHYAMNANDAN MISHRA:
I have not gone into many things
which Mr. Mavalankar has done. 1
am only asking whether any discri-
mination has been made in favour of
the industrialists faced with similar
charges and if this impression is
rorrect, whether Government take the
trouble of effectively contradicting it.

SHRT CHARAN SINGH: There can
nossibly be or there are, in fact, two
rases {o which the hon, gentleman
referred or is referring. In one case,
the par~sport of an industrialist had
heen impounded and he was, later on,
allowed to go after that order of im-
pounding had been modified, He had
appealed and aisured the Government
that he would come back, After
great consideration he was allowed
to go. Rules allow it. He had plead-
ed his case that he had such and such
business in the foreign countries and
that he would come hack, He has
already come back. (Interruptions)
The question is comprehensive al-
though this case is not in the mind
of my hon. friend, The case which
is jn the mind of my hon. friend is
of an industrialist in whose case there
was A proposal for impounding his
passport. Actually, it has not been
impounded. So, there is no case
where a passport had been impounded
end he was allowed to go. Only one
man was allowed to go and that too
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with the permission of the Govern-
ment, So, there is no breach of the
rules. So far as the arresi is con-
cerned, he had secured an anticipatory
bail,

SHRI SHYAMNANDAN MISHRA:
He should have been confrented with
the warrant of arrest but that was not
done.

SHRI CHARAN SINGH: He had
already secured an anticipatory bail
on the 10th of October.

SHRI SHYAMNANDAN MISHRA:
Is the Government expected to know
from the newspapers that the antici-
patory bail had been granted or
should not the person concerned be
confronted with a warrant of arrest
and then know from him arrest
the anticipatory bail had been
granted?

SHRI CHITTA BASU: May I know
whether the Minister is aware of the
fact that a negotiating committee for
the purpose of negotiating the consul-
tancy service between the ONGC and
CFP on the basis of the Iatest pro-
posal made by the CFP, consisted of
not only of Shri B. B. Vohra, but
Shr1 G. Ramachandran, Secretary,
Depariment of Expenditure, Ministry
of Finance, Shri Manmochan Singh,
Secretary. Department of Economic
Affairs, Minister of Finance and Shri
N. B. Prasad, Secretary, ONGC? May
I also know whether the agreement
as has been referred to in the FIR,
was not the outcome of the responsi-
bility of the entire team? Whether
it is also not a fact that the nego-
tiating team submitted a report and
whether the Minister has scrutinised,
examined the contents of the nego-
tiating committee’s report before and
verified the contents of the FIR
statement made by the CBI, I possess
the report of the negotiating com-
mittee, If you allow me....

MR, SPEAKER: No, no. The
matter is under investigation and it
will not be proper to disclose the
facts.
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SHRI C. M. STEPHEN: ] rise on &
point of order, When you have al-
lowed this Question, the supplemen-
taries have naturally to follow, How
can you prévent that? (Interruptions)

MR. SPEAKER: First of all, there
can be no point of order during the
Question Hour. Secondly, I am
entitled to know from Mr, Stephen,
having allowed the Question, how
can I stop further supplementaries?
The Question ag such does not refer
to the investigation part. When it
came to the investigation part, I told
the Minister, if it related to the in-
vestigation part; kindly don't disclose
it, it is not proper.

SHRI CHITTA BASU: My Ques-
tion was not tp know anything about
the investigation. I wanted to know
whether a negotiating committee was
set up and whether the-outcome of
the Agreement entered into was an
outcome of the entire responsibility
of the negotiating committee, Shri
B. B. Vohra has been singled out from
the other members of the negotiating
committee T wanted to know whe-
ther the Government will examine
and scrutinise the report of the nego-
tiating committee and ascertain the
correctness of the FIR statement made
in thig behalf by the CBIL It has
nothing %o do with the investigation
part

SHRI CHARAN SINGH: The nego-
tiating committee consisting of four
officers was given the task only of
negotiating with the CFP firm, the
French firm, and nothing more. They
brought down the offer of the CFP
firm from 23 million dollars to 174
million dollars. Ater that, the
Agreement was entered into, The
responsibility for the Agreement lavy
on the heads of the Minister and the
Ministry of Petroleum and Chemicals,
not on the negotiating committee.
That is why no member of the nego-
tiating commitiee was arrested.
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¥few quifEdt worm wom ardvd wemTe
wTE?

SHRI S. D. PATIL: There is no such
provision.

siwet evwwelt : sdfeew § omr
§ e on a8 O v § 99 W Y
Bre 2 § T oF S 9 v o
R de®T § a1 oY & og owire
gt g fr xw a@ *r fefesfuimm
adr grir | ag wwitw s ffng o

st wew feg : w17 ¥ 9§ s
T &Y w6 AGY § Wiy vwpow fRdy
gfaaa &1 g1 | AfFw faT Y oY wwgaw
frermdr e oy § 99 N feefe
9% AT wear & 1 A ST W oew
FEMOF T AT S AT ATa L)

siteet werraet : og fefisfaim
g FTI fg | X g FR W oWk
g 7

MR. SPEAKER: You have put
your question; that is enough for the
day.

SHRI BEDABRATA BARUA: 1
hold not brief for the officer con-
cerned or anybody else. But, at the
same time, this House s charged
with the responsibility of laying down
roles for the officials of the Govern-
ment. Here the manner in which the
thing has been done is extremely
deplorable ‘The Police officer in his
office wanted to see him; he thought
he was a visitor. Then he said: 1
have warrant against him,

(Interruptions)

AN HON. MEMBER: He hud no
warrant,

SHRI BEDABRATA BARUA:
This is the way to demoralise the
officials. This House must certainly
stand up....That is why, I wanted
to ask a question on this, in view of
the rules and regulations, how wil
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u Government official discharge his
dut{hpropeﬂy in the due discharge
of duty when he is not given a
proper opportunity? When it is ®
question of due discharge of duty, a
Government official must first be
allowed to explain. It is not a ques-
tion of privileged position,

MR, SPEAKER: That question has
already been put. If you have a new
question, you can put it.

SHRI BEDABRATA  BARUA:
The question is that a Government
official musi be asked to show cause if
he is found, on the investigations, that
he is sufficiently responsible.

(Interruptions)

MR. SPEAKER: The Minister has
said that there is no such rule,

SHRI BEDABRATA BARUA: 1
I want to know whether that has been
done.

MR, SPEAKER: The Minister has
already said that it has not been done.

Recrultment of Officer in R. A. W.

-+

*122. SHRI HUKAM CHAND
KACHWAL

DR, BAPU KALDATY:

Will the PRIME MINISTER be
pleaseq to state:

(a) whether a number of junior and
senior officialg from different Depart-
ments of various Ministrieg were re-
cruited in the Research and Analysis
Wing during emergency;

(b) if so, which were the main De-

partments from where they were re-
cruited;

(c) whether they have been' sent
back to their original place of work
after the end of emergency; if so, the
number thereof; and

(d) how does the present staff
strength of Research and Analysis
Wing compare with itg staff strength
eight monthg ago?
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THE PRIME MINISTER (BHRI
MORARJI DESAI): () Recruitment
during emergency was part of a
continuing process and no special
recruitment for the emergency was
made.

(b) and (c). Do not arise,

(d) The staft strength of the
Research and Analysis has been
under review and sizeable reductions
have been made.
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